ITEM NO.12 COURT NO.1 SECTION IV-C

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (C) No0.19396/2022

(Arising out of impugned final judgment and order dated 20-09-2022

in WA No.757/2020 passed by the High Court of M.P. at Indore)

RUXMANIBEN DEEPCHAND GARDI MEDICAL COLLEGE Petitioner(s)
VERSUS

ANSHUL JAIN & ORS. Respondent(s)

(With I.R. and IA No0.163858/2022-EXEMPTION FROM FILING C/C OF THE

IMPUGNED JUDGMENT)

Date : 18-11-2022 This petition was called on for hearing today.

CORAM
HON'BLE THE CHIEF JUSTICE
HON'BLE MS. JUSTICE HIMA KOHLI

For Petitioner(s)
Ms. Pragati Neekhra, AOR

For Respondent(s)

UPON hearing the counsel the Court made the following
ORDER

1 We are not inclined to entertain the Special Leave Petition under Article 136
of the Constitution of India.

2 The Special Leave Petition is accordingly dismissed.

3 Pending applications, if any, stand disposed of.
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